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MR, SPEAKER: Mr. Sethi...

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): Sir,
shall I make a submission? My sub-
misgion is this., Prof. Madhu Danda-
vate has sought certain clarification
or some statement to be made by the
Home Minister, That was on a thing
which happeneg yesterday. He has
to inform the Speaker. If thig is
going to be allowed like this, then
there would be no end to such things.
(Interruptions).

MR, SPEAKER:
crgtion.

PROF. MADHU DANDAVATE:
You can rest assured that there
would be no procedural mistake on
my part. I have given in writing.

That is my dis-

MR, SPEAKER: He was talking
about the assurancé given by the
Prime Minister. That ig why 1
allowed him.

Mr. Sethi.

—_——
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Bills Introduceg

12.08 brs.
REQUISITIONING AND ACQUISI-

TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL®

THE MINISTER OF WORKS AND
HOUSING (SHRI P, T, SETHI): Sir,
I beg to move for leave to introduce
a Bill further to amend the Requisi-
tioning and Acquisition of Immov-
able Property Act, 1952,

MR. SPEAKER: The question is:

“That leave be granteg to intro-
duce a Bill further to amend the
Requisitioning and Acquisition of
Immovable Property Act, 1952.”

The motion was gdopted.

SHRI P. C. SETHI:
duce the Bill

Sir, I intro-

STATEMENT RE REQUISITIONING

AND ACQUISITION OF IMMOV-
ABLE PROPERTY

(AMENDMENT)
ORDINANCE

THE MINISTER OF WORKS AND

HOUSING (SHRI P. C, SETHI): Sir,

I also beg to lay on the Table an
explanatory statement (Hindi and

English versions) giving reasons for
immediate legislation by the Requisi-

tioning and Acquisition of Immov-

able Property (Amendment) Ordi-

nance, 1980,

SMUGGLERS AND FOREIGN EX-

CHANGE MANIPULATORS (FOR-

FEITURE OF PROPERTY) AMEND-
MENT BILL®

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): Sir, I beg to move for
leave to introduce g Bill to amend
the Smugglers and Foreign Exchange
Manipulators (Forfeiture of Proper-
ty) Act, 19786.

*Publisheq in Gazette of India
dated 18.3-80.
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